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Compounding Application Nos. 4 to 7 of 2016

The Learned Representative of the Applicant is present and has stated that

the matter be adjourned on personal ground of the Advocate. Time is

granted. Let the matter be enlisted for hearing on 16" of February 2017.
Sd/-

M.K. SHRAWAT.
9™ February, 2017. MEMBER (JUDICIAL)
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